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taken in order to locate and weed out
bureaucratic elements who sabotage
progressive reforms'."

165. "That at the end of the Motion, the
following be added, namely :—

'but regret that the Address does not
promise full autonomy to the States
pending immediate grant of legislative,
executive and financial powers to imple-
ment a radical democratic programme
and plan for the rapid industrialisation of
the States and execute progressive
agrarian reforms'."

166. "That at the end of the Motion, the
following be added, namely :—

'but regret that the Address does not mention
Government's failure to declare any
intention of withdrawing annually
repressive measures and acts like C.R.P. and
Industrial ~ Security Force etc'."' (Amendment
Nos. 156 to 166 also stood in the name* of
Sarvashri K. P. Subramania Menon,
Monoranjau Roy and M. R. Venka-laraman.)

The questions were proposed.

RE LAYING THE REPORTS OF THE
GOVERNORS OF U.P. AND BIHAR ON
THE TABLE

MR. DEPUTY CHAIRMAN : Before we
proceed with the discussion of the Motion, I
have to inform the House that the Government
has agreed, in response to the suggestions
made by the hon. Members earlier this
morning, to place on the Table of the House
the Reports of the Governors. Therefore, I call
upon the Deputy Minister in the Ministry of
Home Affairs to place these two Reports on
the Table.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI K.
S. RAMASWAMY) : Sir, I beg to lay on the
Table a copy each of two letters dated the I Ith
February and 14th February, 1970 of the
Governor of Bihar. | Placed in Library. See
No. LT-2531/701.

SHRI M. P. BHARGAVA (Utter Pradesh) :
What about the letter of the Governor of U.P.
?

SHRI K. S. RAMXSWAMY: Only in Bihar

there was the President's rule and there was no
President's rule in U.P. There was no need.
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SHRI PITAMBER DAS (Uttar Pradesh) :
The thing is this. If the Government had
totally refused to place any Report on the
Table, it could be understandable. But when
they have chosen to put the Report of the
Governor of Bihar on the Table, it does not
stand to reason that the U.P. Governor's
Report has not been put. If that Report is not
put, then we would be perfectly justified in
acceptinfi the allegations that are being made
about the U.P. affair. Therefore, in the
interests of the Government itself, I would
suggest through you, Sir, that the Report about
U.P. also may be put on the Table.

SHRI K. S. RAMASWAMY : The Pro-
clamation relating to the revocation of the
imposition of the President's rule in Bihar has
been placed on the Table. In relation to that,
the Governor has written those letters and we
have placed those letters. But regarding U.P.
there is no such thing, and the Government
has been going on in the usual course. We are
not bound to lay it.

MR. DEPUTY CHAIRMAN :  On this
point, there was a. very long discussion in
House early this morning and the
Chairman had given his ruling. Therefore,
there is no point in continuing this.
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SHRI T. N. SINGH (Uttar Pradesh) : I
understood the Chairman to say that whatever
was said by the concerned Governor, if the
Government agrees to place it, it would be
placed. It is not only in regard to the Bihar
Governor, but also the U.P. Governor.
Therefore, the point should be made clear
whether the Government is not willing to
place the U.P. Governor's Report. If that is so,
we should know that. If the Government is not
willing, let us know it at least. Or if the
Government is willing, then we should know
it. It may be that today they do not want to put
it, but tomorrow morning or an hour later.
What we want to know clearly and
categorically is whether the Government is
willing to put the Report of the Governor of

U.P. on the Table of the House or not. That is
the main point.
MR. DEPUTY CHAIRMAN: The

Chairman had given a ruling this morning that
the Government cannot be compelled to place
on the Tabic of this House... (Interruptions)
Just listen. Will you please sit down ?- I am
speaking.

The Chairman had given a ruling that the
Government will not be compelled because
there is no such provision under the
Constitution.

SHRI LOKANATH MISRA (Orissal : Sir,
I am not going to...

MR. DEPUTY CHAIRMAN: The
Chairman had expressed this view that it is
within the discretion of the Government to
place any Report on the Table of the House. If
the Government desires and wants to place
any of the Governors' Reports on the Table, it
will be at liberty to place it. Government has
been willing to place on the Table of this
House the two letters from the Governor of
Bihar and the matter now ends.

SHRI PITAMBER DAS: We should know
the Government's position.

MR. DEPUTY CHAIRMAN: Already the
hon. Minister has said that he is placing two
letters on the Table and he is not going to
place the other Report on the Table.

SHRI S. N. MISHRA (Bihar) : I would
like to make a submission in this regard
for your serious con a. There was
no negative ruling by the Chair this morning.
The only point is that the Govern-
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ment seems to be taking the stand that there
has been a transition from the Government to
another in Uttar Pradesh. But may I say that
this has not been a very normal transition ?
There has been a lot of controversy with
regard to thii transition. Particularly, a
question of convention has arisen that the
advice of the outgoing Chief Minister was
not accepted by the Governor. So we would
like to know what stood in the way of the
Governor accepting the advice of the
outgoing Chief Minister.

SHRI OM MEHTA
Kashmir) :  No, no.

SHRI S. N. MISHRA: Please wait. What
came in the way of the Governor of Uttar
Pradesh accepting the advice of the outgoing
Chief Minister? Therefore, my submission is
that since this matter has become verv much
complicated, we would like to have the
report from the Governor of Uttar Pradesh
for a meaningful discussion on this subject,

THE LEADER OF THE HOUSE (SHRI
K. K. SHAH) : Sir, it will not be proper to
equate what happened in Bihar with
what has happened in Uttar Pradesh. In Bihar
there W2s , Proclamation and on the advjee
of the Governor the Proclamation was
revoked. Therefore, we could understand the
anxiety of the Members as to what was the
basis on which the Proclamation was
revoked. So far as my hon'ble friend, the
Leader of the Opposition, is concerned, may
I point out to him that Shri Chandra Bhanu
Gupta's advice has been accepted a little late.
It was the advice of Shri Chandra Bhanu
Gupta that Shri Charan Singh should be the
Chief Minister.

SHRI S. N. MISHRA : The hon'ble Lea-
der of the House seems to be very misin-
formed.

SHRI C. D. PANDE (Uitar Pradesh) :
This is not the way to dispose of....

MR. DEPUTY CHAIRMAN: Please sit
down. Tomorrow we will have a discussion
on this issue when you can discuss the merits
and demerits of the case. It is not necessary
to discuss all these matters today when we
are discussing it tomorrow when every
Member will be at liberty to express his
views. So far as the question of placing the
report of the Governor on M 13 RS/70—7

(Jammu and
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the Table is concerned, the Chairman has'
already told the House in the morning that it is
in the discretion of the Government.
Therefore, ihere is no point in going beyond
the opinion expressed by the Chairman. I CEJI
upon Mr. Mishra to speak on the Motion.
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MR. DEPUTY CHAIRMAN : We have
had enough discussion. We spent about 45
minutes in the morning and 15 minutes now.
There is no point in continuing this discussion

now. I will call upon Mr. Mishra to speak on
the Motion of Presidential Address.
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MR. DEPUTY CHAIRMAN : We have

heard you enough. That will be enough. Mr.
S. N. Mishra.

MOTION OF THANKS ON = THE
PRESIDENTS ADDRESS—conid.

SHRI S. N. MISHRA: Mr. Deputy
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Chairman, Sir, I wish I could assoctete myself
somewhat enthusiastically with M 13 RS/70—
8
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the sentiments of the hon'ble mover of the
Motion in this House and, if I may say so,
somewhat sweetly and delicately with the
seconder of the Motion so far as their
sentiments in respect of the gracious Address
of our esteemed President is concerned. But if
I am not able to do so, Mr. Deputy Chairmen,
the responsibility is entirely of the
Government which the hon'ble mover of the
Resolution supports.

Sir. one could have noticed the obvious
unease and discomfort wilh which the
honourable mover of the Motion was trying to
organise a few words of thanks for the
President. The hon'ble Mover, 1 know, s not a
professionally trained person in thanks-
giving—and he admitted that in the very
beginning—as some of the other hon'ble
colleagues are on the other side of Thc House.

But may [ say that no one can derive any
kind of inspiration from an Address of this
kind ? T am very clear on this point in my
mind. The Government has, Mr. Deputy
Chairman, in my humble opinion, brought
about E devaluation of the President's Address
as surely as it has done in respect of the
Presidential awards...

SHRI BHUPESH GUPTA : I hope not DIl
the advice of Mr. \soka Mehia.

SHRI S. N. MISHRA : Whoever did it the
Government has brought about a devaluation
of the President's Address i& surely as it has
done of the Presidential awards, as was
illustrated in the case of the conferment of
Padma Shri on Shri Ghatak on the occasion of
the last Republic Day.

This Address, is a completely lifeles's, dull,
dry and desiccated Address the like of which
we have had very few in the past. And this
was bound to be so because the Government
hts only tried to cover up its failures on the
economic front, its failures on the
international front, its failures on the defence
front and also, most important of all. its
failures on the politi.al front.

One of my hon. colleagues on this side just
now referred to the anxiety expressed by the
hon. Chief Justice of India about the danger to
democracy. And in conjunction with that, Mr.
Deputy Chairman, you will also recollect that
the Chief ol the Army Staff, General
Manekshaw, said the other



